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Govt. Business jor

December, 1987 and February, 1988.
[Placed in library. See No. LT-5726/88].

1, Report and Accounts (1985-86) of the
Kerala Agro Industries Corporation
Limited, Trivandrum and related papers,

1. Report and Accounts (1985-86) af the
Tamil Nadu Agro Industries Corporation
Limited, Madras and related papers,

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV): Sir, T beg to lay on the
Table:—

1. A copy each (in English and Hindi)
of the following papers under sub-section
(1) of section 619A of the Companies
Act, 1956:—

(i) (a) Eighteenth Annual Report
and Accountg of the Kerala Agro In-
dustries Corporation Limited, Trivan-
drum for the year 1985-86 together

. with the Auditors’ Report on the Ac-
counis and the comments of the Com-
ptroller and Auditor Genera] of India
thereon,

(b) Review by Government on the
——_ working of the Corporation, [Placel
in Library. 8ee No. LT-5730/88 for

(a) and (b)1,

(i) (a) Nineteenth Annual Report
and Accounts of the Tamil Nadu
Agro Industries Corporation Limited,
Madras for the year 1984-85 together
with the Auditors’ Report on the Ac-
counts and the comments of the Com-
1= ptroller and Auditor General of India

thereon, . .-~ - -

3

(b) Review by Government op the
working of the Corporation,

1L, Statements (in English and Hindi)
giving reasons for the delay in laying
the papers mentioned at I}y (a) and (ii)
(a) above, [Placed in Library. See No,
LT-5731/88 for (ii) and (II)].
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21st March 1988
[The Deputy Chairman in the Chair]

Announcement Re, Government Busness
for the week commencing the 21st March,
1988, S e ey

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M., M. JACOB): Madam
Deputy Chairman, with your permission I
rise to announcg that Goveirnment Busi-
ness in his House during the week com-
mencing 21st March, 1988, will counsist of:

(1) Further General Discussion on the
Rajlway Budget for 1988-89,

(2) General Discussiop on thg (:ene-
ral Budge; for 1983-89,

(3) Consideration and return of the
following Bills as passed by Lok Sabha:

(a) The Appropriation (Vote on Ac-
count) Bill, 1988,

(b) The Appropriation Bill 1988.

CLARIFICATIONS ON THE STATE-
MENT ON SRI LANKA

SHRI V. GOPALSAMY (Tamil Nadu):
Madam Deputy Chairman, with much pain
and agony I place my appeal of mercy
before the Government from the core of my
heart to put an end to the repressive offen-
sive of the 1PKF against the LTTE--the
highly motivated liberatioy movement of
Tamils in Sri Lanka

Madam, (otally contrary to the emphatlg
assurances of our hon, Prime Minister, all
the demands of the Tamils have not been
met, The statement which was made yes-
terday itself admitg the fact that the legis-
Jation passed in the Sri Lanka Parliament
does not meet all the demands of the
Tamils The 13th amendment to the Consti-
tution and the Provincial Councils Act do -
not contain any provision to fulfil the
basic political demands of the Tamils There
is no constitutiona]l guarantee for the mer-
ger of the North and East The Councils
have not been given adequate powers on
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<crucial subjects like land, agriculture, fishe-
ries education and employment Mere Pro-
vincial proclamation or ordinary legislation
in Parliament could dissolve the Provincial
Councils, Therefore the devolution package
is pothing but an empty shell devoid of
any political authority, It is not an esta-
blished fact which hag been admitted in
one place of the statement also that force-
fu] colonisation of the Sinhalese in the
traditional homeland of Tamils has been
speeded up with the fullest support of the
state machinery since the signing of the
agreement with the sole purpose to change
the entire demographic structure of the
Tamil areas? This itself 1s a prima-facie
evidence for the unilateral abrogation of the

agreement by the Sri Lankan Government,

Where is the accord? In letter and spirit the
accord has been destroyed and thrown to
-the dust-bin by none other than Mr, Jaye-
wardene himself.

In the statement it is also mentioned that
unilateral cease-fire was announced on the
28th November by the Government, Ig it
not a fact that it was announced due to
the embarrassment caused to Ind'a by the
voluntary release of 18 Indian soldiers by
LTTE ip the presence of 3 large number
of pressmen and journalists?

May I know from the hon, Minister what
was the reaction of this Government to the
communication sent by Mr. Prabhakaran on
13th fanuary this year appealing to end
the war and order cease-fire as the LTTR
is prepared for unconditional talks includ-
ing the surrender of arms?

Madam, 1 would like to point out
in this context that on the 9th
March, 1988, Mr Prabhakaran hag again
communicated to the hon. Prime Minister
‘which was sent through Mr. Kittu,
once the Jaffna commander, now in
Madras on 11th March. A copy of
the letter is with me. It was given
to me by Mr. Kittu himself endorsed

with  his signature. I quotc that
letter. This is the letter of Mr.
Prabhakaran to the hon. Prime Minis-

ter.

—n syl t

i
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“You will appreciate that our
organisation has been appealing to
you for peace, for cessation of
hostility, for negotiation to put an
end to this unfortunate conflict and~

to alleviate the sufferings of our
people. Morally and spiritually,
we are opposed to this war. We

always wish to put an end to this
painful tragedy. It was not our
choice. In thig conmtext, we regret to
note that the Government of India
has persistently rejected our  urgent
and sincere feelings. In so far as
Indo-Sri Lankan Accord is concern-
ed, the LTTE has pledged to coope-
rate with the implementation. We
still insist for the implementation of
the Accord to safeguard the interests
and aspirations of our people. CQur
cencern for the interest of our
people is based on our legitimate fear
of the chauvinistic aititude of the Sri
Lonkanp regime has already flon‘ed the
Accord by failing to fulfil their commit-
ment, I officially inform you of our
readiness for unconditional talks
and I repeat it, for unconditional
talks to resolve gll the matters bet-
ween the Government of India and
LTTE.”

Madam, I do not understand why
India should shut the Why 4
don’t you come forward for g dialogue?
Why don’t you
they are prepared for unconditional
talks” I am terribly afraid. Already
the Sri Lankan troops have come out
to attack the Tamil
totally contrary fo the stipulated con-
ditiong of the agreemeni that the Sri
should be
confined to their barracks. Therefore,

doors,

order czase-fire when

areas which is

Lankan army personnel

I would like to know from the hon.

Minister whether they got the per-
mission from the Government of
India prior to the offensive, from the
commanders of the IPKF and if so.
whether there is a plan to launch a
joint gperation because we read {rom
the newspapersg reports from Gamini
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Dissanayake, who came here to dis-
cuss this that this also figured in the

discussion. I would like to Jdraw
- the attention of our hon. Minister,
Mr. Natwar Singh to a dangerous

phenomenon which is emerging very
iast in the political scenario of Sri
Lanka. That is the disastrous pheno-
menon of JVP, Janata Vimukti Pera-
muna, a dreadful organisation, fully
supported by the Buddhist clergy, by
the Buddhist monks. Madam it is
an established fact that the sympathi-
sers of the JVP have infiltrated into
the Sri Lankan armed forces and
police more than 70 per cent. More
than 70 per cent of the Sri Lankan
armed forceg and police are infilirated
with the symphathisers of the JVP.
Therefore, I am afraid, even if Mr.
Jayewardene is permitted to run for a
third term introducing an amendment
to the Constitution, he may not win
the elections. The UNP party may
not ‘win the elections. It may be hy-
pothetical to some of my friends but

1 am telling the fact. You look from
this angle. Suppose, JVP captures
power in Sri Lanka, If it come; to sit

on the saddle to hold the reins of the
Government, it will be disastrous for
India because it will be totally inimi-
cal to India, to the interest of India.

Then the doors from that side will be

totally closed and even if you want to
keep your army there, you will be
asked to clear off. Even today, even
after signing the Agreement and ex-
change of letters, even after the asser-
tion of our hon. Prime Minister, the
Pakistani forces have not been asked

to get out. The Israelis forces have
not been asked to get out. They are
still there. Therefore, vyou look
from thig angle. It JVP comes to

power, then it will be disastrous and
inimical to India. Then the Tamils
will be thrown at the mercy of chau-
vinistic  forces of Srj Lanka the Sin-
hala race. This dangerous propor-
Hion is there. Therefore, Madam, I
would like o beg of this Government.
T vou wipe out the Tamil militant
force—because Tamil militancy is your
bargaining point — what will happen?
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They did not take to arms against ys.
They did not intend to take to arms
against us. They took to arms long
back, after so many years of trials
and tribulations and subjection ana
humiliation. As a last resort, they
took to arms. If you annihilate, wipe
out, Tamil militancy, which js a shield
and cover for the Tamils there, what
will be the protection? What is the
shield if they are again thrown to the
mercy of the  chauvinistic forces?
Mr. Prabhakaran hag been repeatedly
asking for a cease-fire and negotiation.
Madam, I would like to request my
hon. friehds to lend me their ears. You
Mmay not acccept my point of view. But
I crave your Indulgence to hear my
boint of view. It this letter, in the
last two paragraphs, Mr. Prabhakaran
ingists:

“You may be aware that the con-
ditions of Annamma Davld has be-
come very serious. She has been
tasting unto death for the last 19
days to bring about céase-fire and
negotiotionis. T urge you earnestly
to oecasion a cease-fire without
further delay and finitiate necotiations
to discuss all relateq issues to bring
about peace ip Tami] areag and save
the valuable life of Mrs, Anhamma
David.”

Madam, when the Government
to know that at any moment
Annamma David might dle,
would evoke terrific reactions
areas, what did it do?
moved Her.

came
Mrs.
which
in Tamil
You have re-
Yes. You have released
a story of interception of a message
between the LTTE commanders as ff
it iz atrocious. Yesterday, Mr. M. C.
Fernando, the Chief Catholic Priest of
Barticala, swhere the fast was
undertaken, has released a press sta-

tement. He is the President of the
Citizens Committee of Barticalsa, He
has released a statement  where

he says that Mrs. Annamma David was
forcibly taken away by the TPKF under
the orders of the Tndian Commander Mr.
Dan and all the office-bearsr of the
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Mothers’ Front were taken into custody
and her three daughters, who the Gov-
vernmen¢ says have given a complaint,
have into custody. They have been coer-
ceq and forced to give a statement.
There were lathi charge tear-gas and fir-
ing in the air to chase away all the
women and the members of the Mothees’
Front and they were taken into custody.
Mrs. Annamma David protested on the
bed but the tent where she was fasting
was smasheq and she wag taken away.
Madam, it is really very painfu] that a
Government of the land where the
Mahatma was born should follow and
adopt the techniques of Gestapo. I am
not blaming this Government. Who s
responsible for this? This is adding in-
sult to the injury already caused. Is it
not a fact that Vajayaranathunge was
killed by the JVP? Is it not a fact that
Mr. Abdul Kareem, the top leader of
the Muslim forces who had been always
supporting the Tamils’ cause, was killed
by the JVP? Who ig responsible for the
- agsassination of Nadarajah? I pay my
homage to the greatest leader of  the
Tamil movement, Nadarajah Madam, the
LTTE has nothing to do with it. (Inter-
ruptions} You put forth your view when
you speak. T do not say all these things
for any political advantage. 1 say these
because the Ministey may not be: aware

of them (Interruptions) Do  noct take
my time. Already in Jaffna area  the
Tigers have been driven out. The tri-

star organisation, bettrayers and traitors
equipped with arms, are there very much
already. Other clements are also there.
Thig is really saddening, Madam. There-
fore, now 1 am afraid. In the thick jun~
gles fighting is going on for the past 10
or 15 days. Heavy fighting ig going on.
T am afraid, all the brigades have been
sent to hunt for and liquidate Mr. Pra-
bhakaran. Then you will spread the
story after killing him that because he

was already having cyanide oapsule; he
committed suicide. This is the conspiracy
after your concocted story relating to the
fast unto death by Mrs, Annamma
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David. What are you going to achieve
after you kill Mr. Prabhakaran? How
many years they have taken to buila up
this movement: They do not have their
food rations for days together and for
months together they do not have medici-
nes for the wounded, But they are able to
give stiff resistance to the biggest the iour-
the biggest army, that is, the Indian aimy
1 do not doubt the gallantry of the Indian
soldiers.” Bug the Indian soldiers are not
fighting for the interests  of India,
But they are playing the role of merce-
narises in the hands of another Govern-
ment. But these people are fighting
for their land, fighting to protect their
honour and their dignity, the dignity of
their race, Madam, who are we to dictate
terms 1o them about their political des-
tiny? Madam, I am terribly  afraid..'
If you achieve your purpose of liquidating
Mr. Prabhakaran, he may die. But his
very name will inspire the nation, will
light the torch, for generations to come.
Mr. Minister, I want to ask you: What
sing have they committed against your
Government? Did they join their hands
in the assassinatiop of Mrs. Indira Gandhio
When Mrs, Indira Gandhi was assassinated,
alf the houses in the Tami] areas raised bla-
ck flags and even on that day, eleven peo.-
ple were shot dead in the streetg of
Jaffna. What sins have they committed?
You want to wipe out and liquidate the
greatest liberation movement there. You--
may achieve your purpose. The honour-
able Prime Minister expected or this
Government expected that within forty-
eighty hours the LTTE would be finished.
They are, afer all, two thousand boys.
But even according to the Press reports
during the past four years, every day
there are casualties often of fifteey or
twenty LTTE men. But still their num-
ber increases, How many of the LTTE
men have beep killed so far? That only
shows that in every house there is an
LTTE man. They have got the mass
support and that is why they are able to
give stiff resistance. Never before in
the history people were able to do it.
Even in Vietnam they could not do it.

Such bravery, such courage, such convic-
tion—these are not against India and their
purpose is mot against India.
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Therefore, Madam, a¢ this moment, 1
beg of this Government to consider
kindly this issue from these angles, from
thg point of view of the dangerous pheno-
menon which is emerging in the politcal
scenario of Sri Lanka. You call them for
talks, Even about surrendering of
arms stage by stage, about the modaiitics,
you ralk to them What i wrong? It is
because your army is there? What is
wrong if you bring them to the negotiat-
ting table for y dialogue? What is wrong?
‘What prevents you? Therefore, Madam,
I would like again to make my mercy ap-
peal to this Government, to put it at
the feet of this Government, to stop
this war. Otherwise, I tell you today on
the floor of his House, from my heart
that if Mr. Pirabhakaran is killed, that

& -scar will be there permanently for geme-

Fﬁousa TIUW L

rations to come in the hearts of the
Tamils and the very nam. ‘India’ will
become a curse in the hearts of the

Tamils. When the Chinese atjacked, it is
the Tamils who stood by you. Thercfore,
there is no necessity for them to fight
against our army. You put ap end to
-this offensive; you put an end to this
war. and you put ap end to the tears
and blood of the Tamils and the Indian

soldiers there. 1 would, therefore, like
to convey our feelings and sentimentg to

: hoacure o Prime Minister of  1his
countrv. mut L+ is not her. in  the

hut, Mr. Ministzr, vou can
convey our feelings from the angles
which I have already elaborated and nar-
rated. You kindly consider ang oall
them for talks and order a cease-fire so
that the prestige, the dignity and the im-
age of India wil] be protected in the
international foreign. Otherwise, one day
an lindependent observers’ team  from
the UN may visit those places and
find out what atrocities have been com-
mitted and what cock-and  bull stories
have been spread. .

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): Ma-
dam Deputy Chairman, the statement of
the Minister is full of false information,
travesty of facts and distortion of truth,
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It reveals and reiterates not only the sinis-
ter design of this Government but also
the betrayal attitude of IPKF against
the Tamils in Sri Lanka. While this
Government condemns and criticises th=
action of LTTE and Tamils, it deliberate-
ly, want oaly and biindly extends itg full
military <upport to the Government of
Sri Lanka, ignoring the legitimate claims
and demands of the Tamils. The Minis-
ter himself has admitted in the statement
that the legislation of S1i Lankz Govern-
ment  does not mezt all  the  de-
mands of Tamils. The prime demands of
the Tamils are: one merger of northern
and eastern Tamil provinces, and, two,
devolution of power to thg Provincial
Council. Sir these demands have been
accepted in the Accord itself. So far th:
Government of Sei Lanka have not coms
forwa:d to implement these demands, Be-
fore the elections to the Provincial Coun-
cil, implementation of these two demands
is imperative to fulfil the aspirationg of
Tamils. -

PO -

I would like to know from the hon.
Minister, what steps have been taken to
fulfi] these demands before the election
of the Provincial Council? Our Gov-
ernment has totally failed to pursue this
matter with  President Jayewardene, In-
stead it advises our Tamils to reply on
the assurance of President Jayewardzne.
The question of assurance does not arise
after the Accord. These demands must
be implemented forthwith. So I would
like to know, what steps have been taken_

by our Govemment'7 -

ey & - R

o~ L p— N
A ol

Sir, the Minister has much exerciced
his brainy subterfuge and intellectual per-
fidly against LTTE in the statement. He
wilfully and maliciously claims justifica-
tions for the military offensive of IPKF.
‘Whether our Minister accepts it Or not,
I am to remind this House that the
LTTE is the only movement which pro-
tects, preserves and safeguards the inte-
rests of the Tamils. Tt i the only move-
ment, which has been acknowledged by the
Tamils, without which nothing will ma-
terialize in Sri Lanka,
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I have to remind this House that the
IPKF, since its amrival there, has killed
more than 5000 civilians, more than 1500
Tamil militants. Hundreds of ladies
have been raped. It has been reported,
Madam, that ouy army personnel have
married Tami] Jadies. What does it
mean? Our army personnel are making
love with our Tami] girls there. So the
morality of our army has been degraded.
What steps have been taken by this Gov-
ernment to prevent these atrocitieg and
injustice to our Tamil ladies and Tamil
brothers?

Now it has been proved throughout
the world: One, the offensive of the IPKF
is dead against the very objective of the
accord itself. Two, the TPKF is more
dangerous to Tamils than the Sri Lan-
kan force. Three, the role of the TPKF
ig hated both by the Tamils and Sinhalese.
Four, the IPKF is fighting not for the
iaterests of Tamils, not for the implemen-
tation of the accord, but for a treaty with;
Sri Lanka at the expense of Tamils.
These are the facts. That is why 1
appeal to the Minister to please with
draw the IPKF from the soil of Sri
Lanka because the presence of IPKF is
dangerous to the very interests of the
Tamils. .

SHRI V. GOPALSAMY: You ask
them to go to October 9 position.

SHRI ALADI ARNA alias V.
ARUNACHALAM: For the last three
days, as stated by my friend Mr. Gopal-
samy, the IPKF and the Sri Lanka Army
have joined together to wipe out the
Tamil race in Sri Lankan Tamil areas.
Both have joined together in attacking
the Tamils. Now it is very obvioug that
you want to kil Prabhakarah. If Pra-
bhakaran is killed and if the Government,
is successful in liquidating the LTTE,
T am to remind this House that the
causes of the Tamils will be taken up
by the five~crore Tamils of Tamil Nadu.
Tt is our responsibility to protect the
interests and self-respect of the Tamils
of Sri Lunka, ™Mr. Prabhakaran has
repeatedly requested this Government for
negotiations. He 1s prepared to
cooperate in the implementation of the
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Accord. But the Government is not rely-
ing on the words and statements of
‘Mr. Prabhakaran. Despite his requests,
the Government is still adamant, bellige-
rent and intransigent. If the Mimster '3
speak from his heart whether our diplo-
macy has succeedeq in Sri Lanka on this
issue? Have we noi been engaged in an
unholy war against our Tamil brethren?
Are we not wasting our money, resour-
ces and the lives of our soldiers on false
prestige?  Are we not helping the Sri
Lankan Government by our involvement
in this offensive? You claim that we are
for the implementation of the Accord.
You argue that the disarming of LTTE
is more important for that. I am
to remind this {House that  when
Tamils wer: attacked by Sri  Lankanm
Army, the LTTE was the only movemenrt -~
which protected the Tamils.

Now you are very serious about the
Accord? Are you very serious about the
Assam Accord?  Are you very serious
about the Punjab Accord? If not, then
why ae you so serious the Sri Lanka
Accord? [ know that you are not for the
Accord.  You are for the treaty with
the Sri Lankan Government at the ex-
pense of the Tamils. That is why you
have seized this opportunity to kill the
Tamils, You want a good certificate fromy
President Jayewardene.  Thereby  you
want to enter into a treaty with Sri Lanka,—
1 appeal to this Goverament to accept
the ceasefire and to negotiate with the
LTTE. The LTTE is the only organisa-
tion which can save the Tamils. When
MGR wag alive, he repeatedly asked this
Government to declare ceasefire. When
he met our Prime Minister in Washing-
ton, he pressed for ceasefire. But our
Prime Minister said no to it. The Prime
Minister asked our Chief Minister to issue
a statement condemning LTTE, MGR said
‘no’ and left the room. Thereafter, there
was misunderstanding between this Govern-
ment and our forme, Chief Minister, The-
refore on behalf of five crore Tamils and
on behalf of Anna DMK. T appeal to
thi: Governl ient to accept ceasefire The
ig the only way to protect the Tamily. If
you take steps to liquidate the LTTE mr
the name of disarming them_ you are do-
ing great infustice, an atrocious injustice..
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%0 the Tami people. Once again 1 ap-
peal to the hon. Minister to declare cea-
sefire and negotiate with the LITE. This
is the only way by which peace and
normaldy cip be restored. Otherwise,
you will be in the trap of President Jaye-
wardene for ever.

SHRI V. NARAYANASAMY (Pondi-
cherry): Mudam, Deputy Chairman, the
statement by the Hon. Minister is very
clear to show what the conditions are
that are taking place in the northern and
easterpy Sri Lanka. The hon. Minister
in his statement has said that the Jdemand.,
of the Tamils having been fully mict by
formring the provincial couucil, the pro-
cess of fulfilling [the obligations given
in the agreement is being taken cate of

~"by both the Governments,

Madam, ¥ would like to pose a ques-
tion to the two leaders of the DMK and
the AIDMEK, who have pleaded the case
of Mr. Prabhakaran and the LTTE,
who were respomsible for scuttling the
accord and the agreement, who had given
the settlemeht proposal to the Indian
Gevernment on the terms 2y which it was
egread to by President Jayewardene and
the Governntent of India.

Madam, i is only on the concurrence
of the LTTE and its leader, Prabhakuran,
sy the agreement wag signed and even
after that ‘rhen there were reservations
by Prabhrakiran aboug the Agreement,
the minutes were signed it before our
High Comnissioner in Sri Lanka. Now
a propaganda has been unleased by the
teoders in ‘Yamil Nadu stating that the
Agreement was signed without the con-
sent of Prabhakaran and that the Gov-,
ernment are forcing Prubhakaran to ugree
to the termy of the agreement,

SHRI THANGKABALU (Tamil
Nadu): Mr Gopalsamy, you have mads
vour point. You sit down now.

SHRI AI ADI ARUNA alias V.
ARUNACHALAM: My, Prabhakaran
dd not give consent. Madam, he is mis-
leading the House. (Intérruptions).

AN HON. MEMBER: I; it your mo-
noply to mislead the House.
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SHRI ALADI ARUNA  alias V.
ARUNACH.ALAM: This is the basic po-
int. You ne:d not say, you sit down now.
Let the Miiister show a piece of eviden-
ce that Pralthakaran accepted the accord?
What are you talking? (Interruptions)

SHRI V. GOPALSAMY: That Pra-
bhakaran consented, let the Minister es-
tablish , bit of evidence. What are you
talking. (Interruptions)

SHRI ALADI ARUNA afias V.
ARUNACH,UAM: That is different
fiom giving, consent to the accord.

THE DE)}UTY CHAIRMAN: Order
please.
SHRI V. NARAYANASAMY: Ma.

dam, T wilj guote the eedords. Mr.
Prabhakaram Rimself has signed. This
is Hindu dated the 13th October, 1987.

SHRI V. GOPALSAMY: That i
iabout the September 28 episode. You
are confusing,

THE DEPUTY CHAIRMAN: Are you

getting confused? (Inferruptions). Order
please.
SHRI V. NARAYANASAMY:

Madam, Prabhakaran himself signed the
letter dated 27th September, 1987, which
reads: T wish to inform you that  the
Central Committee of LTTE hag agreed
t0 your suggestion regarding composition
of the propesed interim administration.
After the defailed agreed minutes dated
28th September. the TTTE's intensive dis-
cussion with th: Indian delegation headed
by the High Commissioner, Shri J. M.
Dikshit wer e signed by
Mr.  Mahataya for militant orga-
nisation, the agreement which has beer
sicned by them. they have agreed to co-
operate with the Government. Then.
what happentl thereafter? They started
firing at the Indian Peace Keeping For-
ces. (Time bell rings). Madam, T have
just stated only. They have interfered
in the middle,

THE DEPUTY CHAIRMAN:
have to finisfy within time,

SHRI' V NARAYANASAMY. But
they have taken more than 20 minutes,

You
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THE DEPUTY CHAIRMAN: It was
decided that he will be given g little more
time. . . o

SHRI V, NARAYANASAMY: I should
also be ‘given equal opportunity in the
House.

THE DEPUTY CHAIRMAN: I; was

initiated by him, that js why,

SHRI V. NARAYANASAMY: They ag-
reed that they will co-operate with the
Government, But then they started attack-
ing the IPKF. Then the developments
have taken place, Even we have lost more
than 300 soldiers in the fight. The LTTE's
main intention is to be there and take
over the control of the northern and east-
ern Sri Lanka by gun power. Thay was
not agreed to by the Sri Lankap Govern-
ment, :

SHRI ALADI ARUNA alias V. ARU-

NACHALAM: If that is their land, it is
their legitimate right. .. (Interruptions).

THE DEPUTY CHAIRMAN; If you
interrupt, he wil] go on speaking.

SHRI V. NARAYANASAMY: In Sri
Lanka, the Muslims, the Sinhalese, do not
_ want IPKF to remain there. But people

in Sri Lanka, the Tamil people
living in the Northern and FEastern
Sri Lanka, for their security, want

IPKF to remain there. This ig the aspira-
tion of the Tamil people in Sri Lanka, es-
pecially in the Northern and Eastern paris
and they want IPKF to stay. But we are
concerned not only with the Eastern and
Northern region; we are concerned with
the Southern parts as well where the
Tamils are living.

I come to recent developments, Cease-
fire wag announced by the Government.
But the LTTE violated it and started at-
tacking the IPKF. They spreaq the theory,
or the story that our troops have besn
bomtrshelling the Tamil houses, the
churches, the schools and other buildings.
They said our TPKF personne]l have been
committing atrocities on women in toe
Northern and Eastern parts, This is the
story belng spread by the LTTE purposely
to tarnish the image of the IPKF person-
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nel. But our Prime Minister categorically”
stated that Tndia would agree to the cca-
sefire provided two thingg are satisfied: one-
they should co-operate with the Govern-
ment for the purpose of fulfilling the
terms of the agreement, and secondly, they
must surrender arms, But their previous
conduct showed that they were not willing
to surrender their arms and they wanted
to fight the Sri Lankan forces and alse
the Tamil population. Madam, Muslim
population have been killed by the LTIE.
Their preat leader Natarajuo was killed by
the LTTE. Our friend is now paying ho-
mage to Mr, Natarajy but he has pleaded
the case of LTTE. Therefore it is very
clear from the attitude of LTTE that they
are not for agreement, and their purpnse
is to sec that Indian forces go out of
Sri Lanka and they are able to annihi-
late the other population, including Tamils
in Northern and Eastern Sri Lanka Here,
I would state about an important aspect
of Mrs. Anpamma David. My friend
said before this House today that Mrs.
Annamma David went on a fast unto dcath
and  therefore the Government hys not
taken any steps. I wil] quote an instance.
A lette, was given by the son of Mrs.
Annamma David to the IPKF Comman-
der,

SHRT V. GOPALSAMY: Her daugh-
ters were taken into custody. ..

SHRI ALAD! ARUNA alias V. ARU-
NACHALAM:. . .anq focibly removed.

SHRI V. NARAYANASAMY: You
can say that, Madam, the letter was given
stating that ... (Interruptions). What is
that running commentary going on. When
they spoke, we were keeping quiet,

THE DEPUTY CHAIRMAN: Mr. Go-
palsamy, when you spoke, nobody inter-
rupted. You must have that much tole-
rance.

SHRI P. N. SUKUL (Uttar Pradesh):
We will not allow you to speak if you in-
terrupt.

SHRT V. GOPALSAMY: Don’t threa-
ten me. You cannot threaten me. [ will
teach you behaviour . . . (Interruptionsy,
You cannot threaten me.

——
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SHRI P. N. SUKUL: Madam, caa he
shout like this?

“ THE DEPUTY CHAIRMAN: Please
sit down, Don't Jose tempers.

SHRI V. NARAYANASAMY: Mrs.
Annammga David’s childrey gave letter to
the IPKF commander stating that LTTR
leaders, specially Mr, Prabhakaran, correct.-
ed Mrs, Annamma David. She was forced
go on fast for 5-6 days so that the Gov-
ernment would agree to thg terms,

SHRI ALADI ARUNA glias V, ARU-
NACHALAM: The virtuous lady has
declared fas;y unto death, He hag every
right to say about her fast, but he can-
not insult her fast, She was on fast for
more than 20 days. There should be
some sense of responsibility.

THE DEPUTY CHAIRMAN: Mr.
Aladi, when you speak, you speak accord-
ing to your own information. He js giving
his views according to his own informa-
tion, Why are you unnecessarily disputing
each and every thing? You must have
some tolerance power.

SHRI V. NARAYANASAMY: Mrss.
Annamm; David wanted to break the
fast. She was forced to continue it by the
LTTE cadres, They wanted her to go on

“fast till her death because they had the
bitter experience of Dileepan’s hunger
strike, That has been enhanced by LTTE
for political reasons,

SHRI V. GOPALSAMY: Your Gov-
ernment killed him.

THE DEPUTY CHAIRMAN: Now 1no-
thing will go on record which js without
the permission of the Chair,

SHRI G. SWAMINATHAN (Tamil
Nadu): What is withont the permission
of the Chair? How does the press know
it because you are just saying it very mild-
ly? They may fing it difficult,

SHRI V. NARAYANASAMY: LTTE
wanted to encash gn the death of Mrs.
David, but she has fortunately been saved
by our Indian Peace Keeping Force,
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Madam, the LTTE is not agreeing for
the provincial council elections. It is their
own quotation, It has been argued by the
Tigers that they are fighting forces which
have been living in the jungles
and so have remained totally cut
of from the common people. They
could not come out of the jungles
and fight clections like politicians do.
Therefore, knowing fully well that they
will not win elections they have not parti-
cipated in the elections. As per the terms
of the Agreement provincial council elec-
tions have been announced but they are
scuttling it for the reasons mentioned by
me earlier, The Sinhalese population has
been shifted to eastern part of Sri Lanka
purposefully by Jayewardene. My point is,
what was the discussion that took place
between the Government of India and Pre-
sident Jayewardene for the purpose of re-
moving those people from those Tegions
because provincial council elections have
been announced?

Secondly, I woud like to know whether
there is any headway in the matter of for-
eign forces who are to be removed by Sri
Tanka as pe the Agreement signed bet-
ween our Prime Minister and President
Jayewardene. After tho visit of Shri
Gemini Dissanayake, S; Lanka Minister of
Finance and Land Development, and the
talks with President Jayewardenme, whether
there has been any headway, what the out-
comes is, that is what T would like to

know. :
sraw sxin fag  (fagr) @
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SHRI M. S. GURUPADASWAMY
(Karnataka): Within the brief time 1Y
have T would like to concentrate on (he
formulation of our position rather tham oa
discussion.

I would like to have de-escalation, defu-
sion and also progressive de-involvement of
our troops there. With this in view, I
would like to highlight the main elements
which come in the way of a lasting settle-
ment in Sri Lanka. As 1 Jook at it, I
feel there is a deep mistrust and growing
suspicion on all sides, Particularly, there
is mistrust and suspicion between the Gov-
ernment of India and its troops there and
the LTTE. This wa]l of mistrust has to
be broken.

B .

I think the firsi mistake was committed
when the Accord was signed between Shri
Rajiv Gandhi and Shri Tayewardene. In-
stead if the Accord had beep signed bet-
ween Shri Jayewardepe and the Tamil
groups there, this situation would not have
arisen, This is a past history. Jf the
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Government of India wanted to jnvolve it-
self in the Accordad in a way there could
have been a tripartite accord instead of
the accorg being signed by two parties.

I want to highlight the important ele-
ments that come in he way of setflemen,
LTTE is a maip factor, It is a very big
factor. Let us understanq this. There aie
several Tamil groups operating there, but
the LTTE i a very major group and a main
factor. ‘¥Nithout the involvement and con-
currence by the LTTE, this Agrecment

cannot be permanent, Therefoie,
1.00 p.M, T would like my friend, Shn
Natwar Singhji tq take thig into
consideration. Without ILTTE
there cannot be any settlement, So, what
is the petition now? According to our col-
leagues and according to my information., .

THE DEPUTY CHAIRMAN.: It is a
general consensus to sit through the lunch
period and we can continue.

There is one more announcement. 1
have to inform the Members that some
Members have felt that the proposed state-
ment by the Home Mnister in connection
with the bundh may be made at 5.00 P.M.
insteag of 2.30 P.M. The Minister will
do so accordingly and thereafter short
duration discussion listed for today will be
discussed .

SHRI M. S. GURUPADASWAMY:
Madam, my point is....

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): You are
not breaking for lunch.

THE DEPUTY CHAIRMAN: No.
There are many speakers, Yesterady it was
a general consensus.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M. M. JACOB): Maybe
after sometime Maybe after we finish it
early. -

THR DEPUTY CHAIRMAN: If we
finish it early, then we can have and if.
there is time.
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SHR] K. NATWAR SINGH: My only
problem is that hon, Members after mak-
ing their speeches. . .(Interruptions). ..

THE DEPUTY CHAIRMAN: Wait,
wait, let me listen what he has to say?

SHRI K. NATWAR SINGH: 1 amr
merely saying if we can have a half-an-
hour break. .. (Interruptions). ..

~

3aawigiw ¢ safre-sgin, wH
AT ey :

SHR] K. NATWAR SINGH: If we cap
have half-an-hour break, it wil| be helpful.

THE DEPUTY CHAIRMAN: 1 would
tequest the Members to be very brief.

SHRI CHATURANAN MISHRA
(Bihar): On Friday thig has never hap-
pened.

THE DEPUTY CHAIRMAN:

In the
B.A.C. it wag a general consensus. =

SHR1 M. S. GURUPADASWAMY: We

will finish it within half-an-hour. 1 will
not take much time.
THE DEPUTY CHAIRMAN: I request

the Memberg to be brief sp that we can
have half-an-hour break. .

SHRI M. S. GURUPADASWAMY: I
will just formulate.
factor and its consent is very necessary for
any political settlement. What is the hitch
then? What is the position of my hon.
friend? The position of my hon. friend is
that LTTE should agree to surrender the
arms and come to the negotiating table.
But, may I remind him that even in the
midst of war talks take place for
peace settlement? Therefore, Shri Natwar
Singhji should not take the position that
unless and until LTTE surenders its arms
there cannot be any negotiations. No.
That should not be 3 precondition. The
only weapon the LTTE has got is weapon
and nothing else. My friend wants sur-
render of that weapon without reaching
a settlement. Therefore, they are very
much under fear as to what would happen
in future. Therefore, my point is that they

LTTE is  very big .



P plete stoppage of conilict.

277

Clarifications on the

should not insist upon surrender of arms.
Their militancy has got to be recognised
and 1 would like that negotiations should
go on immediately. There should be com-
There should
be announcement in this regard and simul-
taneously they should hold talks, negotia-
tions with the LTTE if possible and if
necessary. That is my second point, There
should not be any scttlement which will
bring dishonour to any body and settle-
ment has gat to be with honour.

Lastly, if there is any difficulty, if tension
cannot be resolved, may I suggest let there
be a parliamentary mission sent on behalf
of all politica] parties here to talk to
various interests LTTE and others and our
High Commission and also Government of

“"Sri Lanka so that ap atmosphere can be

created for bringing about an  ultimate
settlement? Thank you.
SHRI G. SWAMINATHAN: Madam

Deputy Chairman, I thank you for giving
me an opportunity to seek some clarifica-
tions op the statement on Sri Lanky by
the Minister of State for External Aflairs.

Sri Lanka problem is an emotional prob-
lem. How it is viewed by the people of
Tamil Nadu and how it is being viewed by
the people outside Tamil Nadu are dif-
ferent and that has been evidenced here.

.

]

Regarding certain points that have been
given by the hon. Minister, genuine doubts
have been expressed by the people of India
by people who know about Sri Lanky and
that why it hag been argued by my friends
here. Madam_ T would like to seek clarifica-
tions from the hon, Minister regarding the
following points which are very vital to
the interest of Tamils in Sti Lanka and
also regarding the interest of people in Sri
Lanka. The first point that [ would like
to raise is regarding the statement given by
the hon. Minister and the statement fol-
lowed after the visit of the Sri Lankan
Minister of Finance and I.and Develop-
ment Mr. Gamini Dissanayake, He had dis-
cussion with the hon. Minister and in para-
graph 23, the hon. Minister has informed
us that he came specifically to express his
Gaovernment’s anXiety on the recurrence of
violence against civilians in the eastern
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province, We also took advantage for the
implementation of the Sri Lankan accord.
Sir, this Minister after reaching Madras
hag given a statement and in that statement
which has appeaed in the ‘Hindu' dated
17th March, the hon, Minister says there
that he has come to Delhi for two purpos-

es, One purpose is that a large number of

civilians lives have been lost, many men,
women and children have been killeq by
the LTTE. The Sri Lankan forces and
police are also present in these areas. It
was felt that Sri Lankapn security forces
can also play, I want the hon, Minister to
underline this line, “can also play 5 role

in protecting the civilian life and ensuring

the safe passage and resettlement of the
refugees of Sri Lanka of Toamil and Muslim

origin in that province”. He hagd talks Mr.

K. C. Pant, the Defence Minister. He

again says, “many of the matters on which
close coordination was necessary between
the Sri Lankan army and the IPKF, in all

the matters pertaining to  peace in 9ri
Lanka” I wish fo bring to the notice of

the Government that as per the Agreement,

it is only the IPKF which ig solely respon-
sible for restoring normalcy in the eastern
province which is multi-ethnic. What do
we understand from the statemept of that
Minister from Sri Lanka? His statement
is contrary to the Indo-Sri Lankan Agree-

ment according to which he says, there will
be a closed coordination between the Sri
Lankan military forces and the IPKF in
those provinces, which I think, ig violative
of the Indo-Sri Lankan Agreement and I
personally feel that if the Sri Lankan mili-
tary forces are also allowed in the eastern
and the northern provinces for restoring
normalcy, then the fate of the people of’
Tamils in those regions will be bleak and
nobody will be able protect their interest
because the people there against whom
offensive can be launched are not only the
LTTE people. There can be offensive ag-
ainst the LTTE but there are Tamil peo-
ple also. The Sri Lankan army has ani-
mosity not only against the LTTE but
they have animosity towards Tamils
also. Ultimately, what would hap- -°
pen? There will be repressions by the
Sri Lankan army in those places and that
will lead to a lot of exodus of these

people as refugees from those provinces.
Does not the Minister think that the talks
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he had rezarding the coordination of the
Sri Lankan forces there along with the
IPKF is violative of the Indo-Sri Lankan
Agreement and will it not lead further to
escalation of e»odus from that area? Se-
condly, what T would like to mention is
that as per the Agreement, there should
be merger of northern and eastern pro-
vinces before the election is conducted and
the way the merger is being delayed and
there is a contemplation of separate elec-
tion in these two provinces, the hon, Mi-
nister wil] have to take gpote of it, From
the statement of the Minister himself T am,
able to find out that the Agreement has
not been totally agreed upon and
acteq upon by the Government of
Sri Lanka. The hon. Minister
has himself stated that after the
passing of 13th amendment to the Consti-
tution they adopted the Provincial Coun.
cil Act between November 1987 and Jan-
uary this year. Although this law does
not meet all the requirements of the Tamils
it is another important factor. That means
that is not according to the Agreement and
the Sri Lankap Governmegnt has gone
against the Indo-Sri Lankan Agreement.
Despite some of the more specific demands
of the Tamils not having been met, the
devolution package provided is good.
Again, in paragraph 5 in the statement he
has agreed that the Sri Lankan Govern-
ment has not totally accepted and cgne ac-
cording to the formulations of the Accord.
We have alsc been assured that the devo-
lution package can be further improved.
That is, the Government of India is not
satisfied with the devolution. This is again
in the Agreement. The Government con-
veyed to them the Tamil concern about the
charges of fresh colonisation by the Sinha-
lse aboni which they will do something
Me alsp reaffirmed his commitment to the
implementation of the Sri Lanka Accord.

The Sri Lank; Government themselves
are not conforming to the Agreement,
Again the LTTE also is not conforming
te the Agreement. Regarding the election
process, according to the original Agree-
ment, there should be a merger and then ap
election. Now there is going to be election
and thereafter they are going to think zbout
the merger, Will it not be violative of
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the Agreement? How do you propose to
go about the election? It has to be formu-
lated? *-

Then, what is the position of the Tamils
in the northern and eastern provinces after
the eradication of the LTTE by the 1PKF?
After the eradication of the LTTE, the
stay of IPKF there will become irrelevant.
This question is being raised continuowusly.
That has been questioned in Parliament
also,  After the IPKF comes out, how
will you safeguard the interests of the
Tamils in the northern and eastern pro-
vinces? et - -

?

From ‘The Hindu' today 1 understand
thag Mr. Prabhakaran will be either captur-
ed or killed. 1f he is captured, what wil
be his status? Can he be kept by the
IPKF or will he be handed over to the
Sri Lankap army? Will it not be advis-
able for the Government of India to start
negotiations for settlement with the LXTE
as, at the present moment, they are forth-
coming with uncongditional: discussions with
the Government of India? S

SHRY MADAN BHATIA (Nominmated):
Respected Deputy Chairman. an  fhon.
Member on this side. Mr. V. Narayasa-
samy, has quoted chapter and verse to
show thal the Indo-Sri Lanka Agreement
was specifically accepted by the LTTH and
its leaders, in particular by Mr. Prabha-
karan. Then I do not wish to add to what
Mr. Narayanasamy has already said, escept
this, After this Agreement was signed and
the TPKF had gone into Jaffna. there was
a semblance of surrender of arms by the
LTTE itself. If this Agreement had aot
been accepted, why was it that that token
semblance of surrendey of arms was made
by the 1TTE? 1f it was not an act of
mere duplicity ...

SHR1 V. GOPALSAMY:
you a copy of his statement,

1 will mive

SHRI MADAN BHATIA: 1 am res-
pectfully submitted, T did pot intervenme.

SHRI V. GOPALSAMY: I do aot
want to take your time But leisurely T
will give you a copy of the letter of Mr.
Prabhakaran, You read it
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SHRY MADAN BHATIA: Wag this
sembiance of surrender of arms on the
part of the LTTE ap act of duplicity or
not? It showed its deceitful intention, It

~ Hhad pronounced from the house-tops that
it accepled the Indo-Sri Lanka Agreement.
Bur its intentiong were not honest. The
letter of 9th March 1988 which is the
gravamen of the attack made by the hon.
Member against the Government today is
the most disingenuous letter that could
possibly be written by Mr, Prabhakaran.

SHRI V. GOPALSAMY: It is a commu-
nication,

SHRI MADAN BHATIA: Whether it
is a communication or a letter, it makes no
difference. There are three things which
are to be noticed in thig particular letter
or communication. This letter does not
say a single word that LTTE or Mr, Pra-
bhakaran is willing to accept the Indo-
Sri Lanka Agreement,

SHRI V. GOPALSAMY: 1t is very
much there.

SHRT MADAN BHATIA: It is not
there. The language is most disingenuous.
You read that language. Again...

.. SHRI V, GOPALSAMY: It is in the
interests of Tamils, o
SHRI MADAN BHATIA: ‘The inter-
ests of Tamils’ is totally different, Second-
ly, this letter does not say at all that the
LTTE is willing to surrender arms uncon-
ditionally which is anr integral part of the
Indo-Sri Lankan accord.

SHRI V. GOPALSAMY: Who are you
to ask them? ...(Interruptions)...

SHRT MADAN BHATIA: This is the
intention, Madam ..(Interruptions)... on
the one hand, they say that they are for
the agreement and on the other hand. they
ask, “Who are you to talk about the sur-
render of arms?”. You should say so
honestly. You should say that you are not
accepting thiy agreement. Don't talk in
two lauguages ...(Interruptions)...
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SHRI V. GOPALSAMY: Then we will
be forced to take uparms sgainst ladia
... (Interruptions). . .

SHRI MADAN BHATIA: If you talk
of taking up arms against India, we will
see to it...(Interruptions)... 1s this the
language, Madam? Is thig the language to
be used Madam? .. .(Interruptions). ..
This is the languags they speak and this
should be clearly understood. . . (Interryp-
tiong) . If they are not accepting  the
agreement, he should say so.

SHRI V. GOPALSAMY: Mr Madan
Bhatia, I know you have been asked by
the Government to talk like this. But
don’t play with our sentiments

SHRI MADAN BHAT/A: T am res-
pectfully submitting, Madam_ that I take
strong exceptiop to this. Madam_ 1 have
spoken on the India-Sri Lanka agreement
from this honourable House twice and T
have expressed my sentiments. T  have
spoken for the rights of the Tamils since
1983 and 1 have supported the rights
of the Tamils right from 1983 when
the first violence iook place in Jaffna and
I stood for their rights ..,

SHRI ALADI ARUNA glias V.
ARUNACHALAM: Thank you.

SHRI MADAN BHATIA: But 1 stand
for this Indo-Sri Lankap apreement, Why
do I stand for it 71 am respectfully sub-
mitting. Madam, that there had been a
sinister desien on the part of the forces
external to India to bring about a military
encirclement of India and this sinister
design was shared not onlv by the forces
hostile to India in the neighbourhood, but
also this sinister design was there in the
minds of the imperialist countrieg led by
the United States whose eyes arc opn the
harbour of Trincomalee, the most natural
harbour. By securing a base, the United
Stateg is intending and wanting to extend
its hagemoney over the Indian Ocean right
from Diezo Garcia up to the Bay of Ben-
gal, But it is his agreement which defeat-
ed this design.
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Madam, some honourable Members talk-
ed about aii-droopings. What was the
significance of these air-droopings? The
significance of the air-drooppings was that
India could not be indifferent either to the
fate of the Tamilians or to our concem
for our own security. But for the air-
droppings, I do not think that the Indo-Sri
Lankan agreement would have been possi-
ble. This messaze went home and as a
result of this measage, this agreement came
about, I submit that one honourable Mum-
ber talked about the expenses which are
being incurred by the IPKF in Sri Lanka.
To this, my only answer is that a nation
whith counts its pounds and shillings before
taking any action to proteci ifs own secu-
Tity is a nation of petty shopkeepers only
which cannot defend its own security. I
submit also that it has been stated in the
statement that the real difficulty which has
arisen is because of the fact—thig is in para
21—that the “LTTE wished to establish its
own sway ovey one-third of the country by
sheer force of arms by the gradval ex-
clusion of all the other Tamil parties
and without going through  the demo-
cratic political process,”. May I ask the
honourable Minister: Is it not a fact
that all this trouble is taking place
because of the personal and pernicious
political ambitions of a handful of
the LTTE?

Secondly, Madam_ I would like to ask
the honourable Miuister: Ts it or is it
not a fact that the LTTE and its leaders
are being inspired, instigated and promp-
ted to destroy the Ind:a-Sri Lanka agree-
ment which has destroved the sinister
designs of the externmal forces lo bring
about a military encirclement of India?

Thirdly, Madam, I respectfully sub-
mit that the %on, Members here have
spoken as if it is only the LTTE and
Mr. Prabhakaran who are the main con-
cern to them_ T it not their concern, I
would like to ask from the floor of this
honourable Hounse, as to what the LTTE
is doing to the innocent Tamil people
in Jaffna and the eastern province
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SHRI ALADI
ARUNACHALAM:*

ARUNA  alips V.,

. ey
THE DEPUTY CHAIRMAN: Thise
will not go on record,

SHRI MADAN BHATIA: 1 respectfully
submit, Madam, that the cruelty ig being
perpetrated against the Sinhalese and the
Muslims in the eastern province by the
LTTE, whose leaders have no other desire
except personal political ambitions,

SHRI V. GOPALSAMY:*

THE DEPUTY CHAIRMAN: It will
not go op record,

SHRI MADAN BHATIA : You have
uttered here that you will fight against -
India, T can see from ycur face that
your utterance 1S goiag to be inspiration
to those people. I can see that. (Inter-
ruptions) . i

SHRI ALADI ARUNA alias V.
ARUNACHALAM:*

SHRI GOPALSAMY:*

THE DEPUTY CHAIRMAN: Please

sit down. Mr, Gopalsamy, now it is too
much, Every now and thea you go on
interrupting, You promised that yon
would give your point of view in a very:

quiet manner, But you have changed-<
your promise,
SHRTI MADAN BHATIA: I do not

have to add anaything more but to ex-
pose what has boen -oid fiom the ficor
of this honourable House by these hon.
Members: “We cannot sacrifice the in-
terests of Tamils for the sake of India”.
He cannot sacrifice the interests of the
LTTE and Prabbakaran for the sake
of India, He should not say “the in-
terests of the Tamil people”. The Tamil
people are aspiring for peace, It is the
LTTE and its leaders who have no other
desire, except political ambitions, which
is destroying peace and which is destroy-
ing the tranquility of the whole region,
for which this Indo-Sri  Tanks accord
has been entered into,

*Not recorded,
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That’s aH, F e

THE DEPUTY CHAIRMAN: Now,
I will request the hon, Members to be
Very brief. Time is very limited, There
are many more speakers in the list be-
fore me, (Interrnptions)

SHRI M. M, JACOB: There iz a mis-
understanding, This is not ;5 debate. This
is only for seeking clarifications, Don’t
confuse it, e

THE DEPUTY <CHA!RMAN: Till
1.45 Members will speak After that the
Minister will reply, Please be very
brief. Mr, Chitta Basu,

SHRT DHARANIDHAR BASUMA--
TARI (Assam): At what time will the
Minister time?

"'THE DEPUTY CHAIRMAN: Quarter
to two, There are many Members, 1
will give three minutes to each Mcmber.

SHRI PRAMOD MAHAJAN (Maha-
rashtra): Madam_ it should not be a
crimg ta speak last

THE DEPUTY CHAIRMAN: Those
people who raised the discussicn  and
those who were from Tamil Nadu who
had intense feelings abhout i, were given
more time, It wag agreed to in the Busi-
there be
no misunderstaading abeut it. T will ring
the bell after thiee minutes

SHRI CHITTA BASU (West Bengal):
Madam, I am inclined to believe that
the last visit of Mr. Dissaanayake, the
emissary of the President Jayewzrdene,
who had a round of talks with the Min-
ister of External Affairs, the Prime Mip-
ister and the Defance Minister s very
significant at this particular point of time,
I won't like to refer to the reaction that
Mr, Dissanayake 41s expressed  on his
way back to Colombo from Delhi. It has
been quoted by my friend Mr. Swami-
nathan. The whole burden of his react~
jon, if T am allowed to say so, is the
close cooperation between the 1PKF and
the security forces of Sri Lanka This is
not envisaged in the Mdo-Sri Lanka
Agreement.
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In this regard, may I seek the follow-
ing clarifications from the hon, Mip-
ister? Did any discussion take place in
which Mr, Dissanayake stressed upon the
urgent need of associating the Sri
Lankan security forces with the 1PKF
in the operations against Tamil militants
in the eastern part of the Island? If

that point was raised, what was the
reaction of the Government and  have
they agreed to the propose]l made by

Mr, Dissanayake?

S - L ! : -
My second clatification also  arises
from that statement, It is also under--
stood that Mr. Dissanayake wanted that
the IPKF should also be associated is the
operations of the Sri Lankan  security
forces in the Southern part of Sri Lanka
mainly to combat the JVP terrorists or
militants, Has the Government agreed to
that proposal? The Housz has a right to
know under what circumstances and
under what provision of th: Agreement
the Government has agreed to lend the
services of the TPKF as demanded by

the Government ot Sri Lanka. (Time
bell rings)
Yes, we are for the implementation

of Indo-Sri Lanka Agreement Now T am
quite clear in my mind that the Govern-
ment of India  has miserably failed
to force Mr, Jayewardene to implement
his part of the Agreement, I say this
having in view the fact that one of the
very important considerations for  the
Government of India_ while entering into
the Agreement, was to safeguard the in-
terests of Tndia, particularly in relation
to foreign agencies, Now_is it not a fact
that Mossad, the Tsracli intelligence
agency has been there, are there and
their presence is very much  increased
even today. Is it also not a fact that
some members of the Cabinet of Sri
Lanka are also hobnobhing with the
western imperialist countries and they are
also interested to see that the agreement
is not implemented If that iz the case
ig it not the failure of the Government
of India to compel the co--sienatory of
the agreement Mr, Jayewardene to ful-
fil his part of the agreement? If so, what
steps have been taken in this regard,
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THE DEPUTY CHAJRMAN: Mr,

Jagiit Singh Aurora, three minutes
please, T -
- SARDAR JAGIIT SINGH AURORA
(Punjab): Madam, Deputy Chairperson,
A won't take very much time. Well let
me gee if I can manage jt. = -

I think it has been a very depressing
statement from (h: Minister of State for
Foreign Affairs aliogether and it reminds
me of a hackenied phrase, many is haste
and repent at leisure, There is no doubt
that when we planned this agreement of
accord we really missed out on the fact
that you may be involved i it so
deeply fighting guerilla warfare and there-
fore my main concern really is abost
the IPKF. How long we are going to
keep them there, how arc we going to
maintain their morale, bhave we worked
out the formula fo: the¢ personnel being
changed and are they happy with the
allowances that they are getting
and various oOther benefits? There is  ro
doubt that whatever we may say that we
are fighting for the security of India it
is for the first time ‘*hat our forces
have gone odtside the country and they
are there trying tn resolve a problem

which is nome of their concern, There-

fore, T do feel that we want to give
consideration fo the role of the TIPKF
and their morale, That is very impro-
tant aspect, - .

The second thing is that if we get IPKF
and Sri Lankan forces working together
either in the north or in the south, it
will have a very adverse effect on the
Tamilians of Sri Lanka and the Tamilians
of India. T hope that this does not come
about. There may be a guid pro quo
that the Sri Lankan forces can be in-
volved in the eastern territories and our
forcés can go to the southern territories,
T hope this doés nnt taks place,

And Tlastly, in any guerilla type of
warfare or any trouble of this nature
final answer is to find a political solution
and T am very sorry to see from the
statement that the Sri Lankan Goavern-
ment is not honouring the accord in let-
ter and spirit and in words, and we may

there,.
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be getting moie trouble than we bave at
the moment, Thank you,

SHRTI THANGABAALU Mﬂda@
Deputy Chairman, first of all my salata-
tions go to the gallant IPKF men who
have lost their lives and alsy the mis-
guided Tamil youins in Sri Lanka,

Madam  Deputy Chairman, befete 1
come to the clarifications, T wevld like
to place on ecord the malicious and at-
rocious and arrogant attack against the
Government cof India by the Members
on the other sid: which is not true.
They will come to kmow, and the coun
try will come to know about their sinis-
ter designs and campaign against the
Prime Minister and agairst the Congress
Party Time and agaia_ our Governmeni
have given assurance on varicus  vital
issnes related 6 Indo-Sri Lankan accord,
We know that this agreement came into
existence even with a threat t¢ our hon,
Prime Minister’s life and after prolonged
negotiations and discussions for years to-
gether, and only at the instance of the
Congress Party and our leader, Shri
Rajiv Gandhi, our hon. Prime Minister,
we were able to achieve this Agreemént,

The statement reveals that weg have
met with the wishes and aspirations of
the Tamils. T agree with it Herc I would
seek some clarifications from the hon,
Minister, Time and again, we have made
complaints about attempts at colonisation
of the Eastern and Notthern  provinces
by Sinhala people. But the hon, Minister
has assured the House that there has
been no such incident I weuld ask the
hon. Minister whether it is true that even
after the agreement was gigned  there
has been this attempt at colonisation
and onr IPKF countered the move and
according to our reports, they were not
able to do so because of the interven-
tion of Sri Laakan army  personnel,
Secondly, in the ngreemen!, there is a
provision that therz will be merger bet-
ween Northern and Fastern  provinces,
Even after the Presidential  Order, fhis
has not been domz so far, Why is the
delay? Are we going to have this merger
soon or not? 1 believe the election pro-
cess i3 also delayed because of merger.
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So, when will the elections take place?
According 1o our understanding, before
the elections take place} there should be
the Interim Council This was agreed
upon. And it iz probably the iack of
understanding, or a misunderstanding, on
the part of Mr, Prabbaksran to say that
Interim Council,  Provisiona!  Council
was not agreed upoa even though the
Government of India agreed to whatever
terms he had stipulated. I would like to
know from ithe hon, Minister as to when
the elections are to take place, and will
the Government of India insist upon the
Sri Lankan Govarnment to appoint In-
terim Council? Secondly, letters were
exchanged between our Prime  Minister
and President Jayawardene, Il is a very
interesting point, That relates to the se-
curity of India. Even after the letters

- were exchanged, we are told that  still

certain foreign forces are in Sri Lanka,
T want to know whether the Government
has taken steps to see that they arc sent
out of Sri Lanka,

Our friends here say that the IPKF
intends to kill Mr, Prabhakaran, Gov-
ernment of India have never intended to
do so, We are trying to give protection
not only to Mr. Prabhakaran but to the
entire Tamil population in Sri Lanka It
js because of the interest taken by our
Prime Minister that Tamil race is alive
today; otherwise they would have been
completely massacred and killed, 1t is
because of interest taken by our Prime
Minister that they are alive not only in
Sri Lanka but anywhere else, The argu-
ment made by our opposition friends is
that TPKF shoald be withdrawn frem
there. It is a very interesting voint...
(Interruptions)Wait, wait, 1 never inter-
rupted you Mr  Gopalsamy. The TPKF
shonld not be withdrawn at anv  cost
because TPKF is the only force which is
safeguarding the interesy of Tamils in
Sri Lanka, Otherwise, there will he no
security for Famils in Sri Lanka, Then,
Madam_ LTTE is not th: only oraani-
sation, there are other militant organisa-
tions and modernte leaders to protect
Tamils, We should not forget thcse facts
also. .

- s waz vpriew : Twewef

YT, ¥ AR S faRw A H

T . [ el 2 T
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ANAFT 7 ol O goAr Rk ¥ @
g ar 748 .1 f& wwrr & gud Fy
g 9 gH HelWT@ & wfawa &y
g @ & forw gy ¥ I%4E 7 A7
FT UQT av ot & 1 & drg forg a7
afr agt & IR fraert & URT B
g9 ¥ =g #afia ar 1 wbweg &0
IFE AT FH Y 4W qulgw 7 AT
qr WA qeu fag o1 F G g
gAY U8 TR AT WA 7 & AT
g ! g afer @30 &1 9wy HydwT
¥ 9w AT ar faw] & R wr
T W ZN H/HESF T 48 T |
v aF R & feafy. | . (TEum)

SHRI V. GOPALSAMY:
Krishna because he was
for. ..

« o= - [OF S

Who is
responsible

SHRI PRAMOD MAHAJAN : | was
thinking that ke will support me,

THE DEPUTY CHAIRMAN: Gopala
is another name of Krishna,

st S RIS OEET
g F A1q agi afwal wW© s
qGR ¥ 9 At pF =T g9
& 3T g1 FfER o qERly W g
R FX & Py F1 SR
RET TG YT F A FIOT AT G
20 A AT WX FUF A1 F QT T
fore 8 1 & Y mdy F1 geregar
FHT HAT @ & AR Tegl T 3
afram =@ 1 4T R g7 w
ST TR [OT <1 q1F § INAT IE A
o F WA A &1 AT A el
H TS TH BITOT T TG T & (% ey
£ a1 e g T AEr Er g 1 A
o F1 feafq Y syefrgar gET) get
F oA AEF ¢ 1 gH H9A) §ar
& oiRF T TIEUTSAT YRERT 4T G |
HIATHT A G 9T ATHI 4 FT 7 §
fargly -7 &g qEWAT § gHTY WIS
&t Fr ewr F#r crafn ¥ @ #%7
ﬁqrs@g%ﬂ?ﬁ%ﬁﬂﬁﬁq-
g9 ¥ @ am &1 A fed g o]
wfga 99 e & %@ foawr
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[Sﬂ' qq,w ‘TE‘W'T]

ar ¥ & o9 9HT AT Raly Fqar A
TR 4G A7 A F &7 F T a7
91 | GIRIT FT AT IFT&T § ITF T-
qgar feed &1 To § AGET TR
T Hﬂ% T AT F PrgrerTy A
giiq & Faa¥ at ¥ aeven ) a'«ﬁr &
fis €14 A7 GBI T A § AN
g A R AHT A qedy o gr? el
IR o ar(rr‘srf Y F1a & Feg §
qCRIT BT I FT T Frar £ )
ATET 34757 F B 9 5T AT A
K g ﬂp"rf F. rT TFER 5T T
FUFR F oy T ] g9 w5 & A
TR T Fg IFTSq :rf? ST L 39T o
HOTATL AT AT o LT 46101
FaF 93T WA q0r A wqrey
dar 0ot f3zaly wfr we 8 r.—:fr o
ST F q1 AT WA HaqL & AT
&30 K TR F L T HIAIWF A
q7 &1 gR ofRENT & fEars g,
g e % fans 73 g7 Ar13w
B 42 A AMBT I BT T AW W
FofY AOAT AL A | AT N qAT T
qr m«rﬂr BT AT AfhT Talr §
FHIR T A qay featt & sr7 foar
iR wgdy T Far @ aer F 7T H
gg AT F 77 F a4 gar 3o
agrt as 5 A7 907 FIWT ¥ A8
a¥sT a7 5 37§ qar qﬁ o Afrwar
¥ 39 ¥ fruae ar @ § 9 o9F
fag adgfis A Fr gREEr F X
zaF g wiREr &1 fasdwo Fear
st Tifsd 1 scegg gfe & ™
Qe FT AT w3 T PR TF wg-
adr1, 37 T & gfFtla gea #7r
AT FIFR F AR AR §F 97 ¥
F3 F94T ¥ @I g A afwa I
I g, 9 qg qI-TAT WA §T
@ A Aw Eﬁr A & w¥g A
7 FY X0 FAT, AT TEAT gAY FAr
=, frofRe 3w =wud o® 2, 39
SETTFY ATFAT T FHATIE | (a7 1Y
az“t)

T gqrr TR qg argvr s
sYFFT gIHC 3 faF wF a9Tew, WY

-«

|
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FWIT =1 8, I9H Fgreean & g9y §
ATRIT Tq4 NI § AR FF T w+fy
as f(z“r GEl gzﬁ g, SqFT FwT T
FR & FATT & (97 A0 GEAT a0
Far AATE &, gk IR F ®aAR
wadl St ersdiww § 7

ar fza 'TET, TN, &F 24 WE UF,
o fxaraad agl A IT AN
HFTF Y 3@ 9T ¥ §, I’
AT agraqd aEsT ¥ a9w ¥ Ordy
NHT7 T F15 SGRT g0 f&ar 797 §
ar g7 {5g FH1C *T AT §aT 71T
dr gfegt &, ag qar w7 & fag =TT
T T FA A ) z@ aAg
¥ ITRI qEHT Y AT UG B, crg
qqq 1 N

Lig xrﬁrrr =w“ruvr g‘rwrr f‘?»
faza ¥ @dg ¥ aaqy #r qI9r g0
g A & B @ §, AT 29
AqrE F AT AA Th gA IT ATMA
a-@ A TE 1 (R FY aaﬂ) A0
¢ ¢ v wify gaaly arevg ¥ g e
a‘rrr., T T g gF Ag I

A7 Hfow eET e g em P -
o) @I oW £ 5 s F geE &
qra qr%T TR TS SR WX OAIE
TN JIATT BT FIEAT & 1 T W
SFETX FT Fs TIAIT T FT FTIE
#f Frark &, ar 37 HigEr awal? ¥
qr FrT &, o I9F a1 ¥ qrAdn G-
ST ST IAFT 0 HT 4 -

e

Pl

. qEI-ZIT WA |

SHRI P, N. SUKUL: Madam Deputy
Chairman, as the hon, Minister alyeady
knows recently 1 was in Geneva for six
weeks in connection with the Human
Rights Commission meeting, 1 and Mr,
Veerendra Patil of th2 other House had
gone there. A number of Tamils from
Sri Lanka had come therc to have their
case projected by different NGOs in the
Commission, There one gentleman pamed
Shri Shivaratnam, a close friend and
confidant of ™Mr, Prabhakotaa, who is
based in Loadon but who family is in
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Madras, met us and told ws that although
he was not a member of LTTE, yet he
is a close friend of Mr. anbhakar'u, 1
and My, Patil met him and he told us

Fthat Mr, Prabhaharan really wants cease-
fire and to have talks with our Prime
Minister, Shri Rativ Gandhi, Hz has
absolute faith in Shri Rajiv Gandhiji and
he wants to have talks with him. The
only hitch, according to him, for the
LTTE to surrender arms js that certain
other groups who stay close to  1PKF,
have arms aad they are using those arms
against the LTTRE people.

SHRI V, GOPALSAMY. That is cor-
rect.
SHRI P. N, SUKUL: The only hitch,
according to him_ iy that if LTTE sur-
»~ renders arms, then the other groups who
are opposed fo them will liquidate them,

SHRI V., NARAYANASAMY:  That
ig his version,

SHRI P, N. SUKUL: Yes, thai is his
version, He said: “We want to  have

direct talks with the Prime Minister and
Mr. Kittoo 1s therz in Madras”, 1 atked
him; “Can yo>u yourself come for the
talks?” He said: “Yes, I am ready to
come any time you want me to come”.
So our leader, Mr, Patil  has already
written to the Minister and the Prime
Minister on the subject. I would like to
know whether our Government is wil-
= Jing to invite the representatives of the
LTTE for such negotiations which may
result in surrendering of arms,
SHRI ALADI ARUNA
ARUNACHALAM: Very good,
you.

alias V.
Thank

it e foa e Iqaarafy
AZIEAT, FOERr BT FqTA AT
Iagar @1 @ §, Sad fowoar
3-4 farz @71, §7 AAHF N AR
i AT ar FIE AT FT T AL
g% Imw F fa awmR 7w
Fate 9T AY ghEEr & BN AR

qeelt A agy § e qardr
qRA, @& UgAfT HR gAHT rferar-
¥z, QA wr wafy aArw & 0% T
ITFT OFRE T fFEr & o) T
axx s @aT ar afadea s

[ 18 MAR. 19881 Statement on Sri Lanka

294

H qgT @wrer § M I9 s o
o F.9.9N. & g g § oA
YU R & Fg o@T & 1 gafag
T A FIS a9 ARy §
ggar FW A @i wge R agt
S A &) ST feE Y oig
W gz 3T feee gl smm &
S.@A oR oNFERT Rew gl
gl B ATUT FT @ 1 A ar
T QA U Wy faw O H1¥ BT
| § ot g U wrdY wmerr
q@ar T W 2 | wfay gw feaw
fag F@f 7T guw & 1| a9y &MY S
X & 8, .49, WA gm
@l g Hwdr SNuw wrare N ag

Wt fa=mre & (& s @ t‘w%
faw ? =Eifve ufres oA A7
argd W] 3T fGEE BT 05 i
ST T gt WY 4 gl A
f-uFre Qifere & & arr S ¥
g AT OFE AT FE AR &
& F § FH F43ZT ST Q¥ uTaH
I AAT § a 37 apn arfgr
FA & A Jroed ¥ grdd §
qET w9 T 3@ T GRar g
§ a8 FE WG IFAT By ws
TeaT qua < fagir T St 1986 F
g frwaw & 7C 9 s #fgar
9¥l g% ¥, S gae-iadr AigEr @
T @I B Ferq IHAT AT B
fe sast @8 W@ gu € AR wa A
sdl § g ¥ g g oHE oy
TR T ?%%a’r{awﬁﬁ' T §Ew
siww § W dey & sfeand &
I @ TEF g aﬁw I H 7
AN VT w {E WA AW,
ot ™A fg 7w F A 39
Ffsw 1 g@U gr wET & gf-
dexa dEET BT T IR OHR
ol qIe wIT AFA H I um A
R E grm %raeﬁ kg AR
fagey @Al 999 =7 & q9 F
wre un F @ & frasr mi
BT TR F WIR S H T §
TH WIAT BT FYIT TSI & TH
wR @ g U ffag fraw
#E gaar &1 faam fraw ow¥F b

C
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[+ =g TR fam]
THU g T 5 ami g1 arferEae
qidts @1 Rewarses B ST 1984
#garar 1986 § gmoar FE &
Th T.IITTT HITF g a7 FQT FT
eafvs g & g} H OfRTO¥
e sy, Cmdged o & & €
ay st wiws & 1 o AR gEE
gr o3 w1g B oen ug gve
fo st gm otw DT B awr
mmmﬁr%w&mﬁsﬂ
Taeq U 9 FIfF aga ¥ /W
ar e AT HW ¥ wws F
qaEs FA £ 1 wg F o fear
g aR xrrrr“rw Fret & A AT &
WR PRI TAW WET Y, @A
gt ¥ fpar & 9w fae #
gql &7 W AXT ST ANT A
gdiforr @1 ¥g dgax §
U gz € Awesr R
mf et ¥ wfew &
g e foe ger & arfe
3 g Fr e o &
g T ST g FeTH may

%%"%m’%;

f@;@ﬁéﬁ@”ﬂ
&

3

ﬁ

0% WA A3 :
W W L (mEEW)
=}t sy @ gERT ar

QT SRy AT wm 5T ¥ W
%‘f%ﬂ’esr, T q IER
a8 1 AT wgl g W
ECt
. @@ g, Al & .47,
. et Fw @ g owr fa
T wY cﬁ’rsr & wra g fel &

g 1 A A IEr gqwA
@& ? WYy IR AW T4 TE
g 7 ;

T oW oW oW E P ogw W
fo 39 1 @ I @ oww
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A aw 7 ag agar wgm e
g W gIC aifwdiny el §
art wE BWICT #awg §  saar
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THE DEPUTY CHAIRMAN: WMr.
M. A. Baby will be the last spcaker now,

SHRI M, A, BABY (Kerala); Thank
you, Madam Deputy Chairman,

So much emotion has been expressed
and exchang:d. This hag been converted
into a mini-debate also in which I do not
want to engagze.

Everyone will apiee that a very com-
plex and difficult situation, serious too,
has emerged i3 the sub-continent. When
we look at ihe whole issue the whole
national intercst should also be kept in
mind. As has been rightly pointed out
by one esteemad colleague from the other
side. Mr, Madan Bhatia, T really —get
thls as an opporiutity lo agree with him,
but I do not want to leave this opportu—
nity to say thay the whole sitnaion has,
to be looked at the backdrop of the evil
design of the external forces also, Once
we lose sight of this fact it would be
very difficult for us to develop a proper
perspective on tae problem in the sub-
continent, Without taking much of the
time I would like to emphasise one aspect
that this question cannot be reduced 10
a question whether fresh talks can be
initiated with the LTTE leadership. T
have been very eagerly listening to  the
hon. Member, Mr, P. N, Sukul’s observa-
tions, Now, the situation has worsened
to such 5 complex position that unless
the masses of Tamil-speaking population
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in Sri Lanka ag well as the masses of
Sinhalese are mobilised behind the Indo-

. Sri Lankan Accord, it would be very diffi-

cult to defuse the siluation and bring
back normalcy in Sri Lanka and in the sub-
continent At , point of time the LTTE
.could commaad very much influence and
a predominent posjtion among the Tamil
speaking populition in Sri Lanka, but
now the situation is not 0. So many
factions have emerged,  Similarly
chauvinist and extremist acliviles are
being fanned at both sides. In such a
situation there has bcen some reference
whether Tamil feclings can be sacrified
for the cause of India, That is not the

~ position of some feclings being sacrificed

-and important factor of India and

. feelings or vice-versa. So,

for some othz: feelings, I don’t find any
other difficulty, Of coursc it is still a
difficult task, out var effort should be to
safeguard the fcelings of Tamnils, There
has not been gz differcnce between  the
feelings of Tamils and that of Indians.
Tamils from themselves a very significant
there

should not be any  exchange of
feelings in terms of whether Tamil
feelings can be sacrificed for India’s

in this con-
nectiqgn I would Ik to specifically ask
whether the hon, Minister has taken note
of certain aew positive forces emerging
in the Sri Tankan scene such  as the
United Socialist Ailliance. It  shocked

T everyone who looks forward to a peace-

ful solution to the whole problem when
came the mews of the dastardly murder
on February 17 of Vijay Kumaranathun-
ga. Out of a population of 165 million,
more than iwo million people participat-
ed in the procession to pay homage to
Vijay Kumaranathunga, This shows that
some new secular and progressive  ele-
ments are emarging in the scene of Sri
Lanka, So, my specific question to the
hon. Minister i, whether such factors
are also being taken note of when vou
think of having negotiations and ncw
forces being brought into the negotiation
table. This s not just a question of whe-
ther discussions are rtesumed with  the
LTTE and some other faction. So, this
is my specific question that T would like
to ask,
2.00 e.M,
SHRI K. NATWAR SINGH: Madam
Deputy Chairman, I welcome the oppor-

-~y ":"
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tunity to place before the House the evol-
ving situation in Sri Lanka and I very
much appreciate the participation of 14
hon. Members belonging to various per-
suasions in thig discussion today which
does not rup merely into seeking clurifica-
tions but has turneg into 5 major debate
Oon an important subject, 1 cannot h:lp
commenting that it is 5 matter of regret
that attendance in the House should be
80 poor when we are discussing a serious
and an important issue and matter of -ven
greater regret that those who sought clari-
fications have elected to be absent when
the Minister is answerng their questions,
Since they are not here, I shall not extend
them the courtesy which they have not
exended to me,

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: I fully endorse you.

SHRT V. NARAYANASAMY: The
whole House endorses the view.

SHRI K. NATWAR SINGH: I remem.
ber the time whepn the House used 1o he
full when matters of this import were dis-
cussed. I am not belittling any party, It
is the genera] indifference to what is being
discussed here which bothers me very
greatly and which chould ‘bothe, the
Members too.

First of all, 1 would request the hon,
Members to have g look at the Sri Lunka
agreement angd also to read my statement
carefully. T have in the statement, given
an assessment of the situation in §ri Lanka
since we last discussed the matter in this
House, I have not gone back to the last
three or four years or to the 29th  July
when the agreement was signed. T have
tried to bring the House up-to-date about
what is happening in Sri Lanka and I have
also referred to the visit of Mr, Dissana-
yake who was here day before yesterday
and I shal] touch upon his visit and what
he is purported to have said in Madras.
1 have also read the report in “Hindu”.
T would also like to just mention that
there is a completely misleading headline
in the “Hindustan Times” which says that
LTTE is doing a gallant job and then goes
on to say that, in fact. the Indian Peace
Keeping Force which is doing , galiant
job. ...
SHRI V. GOPALSAMY: Anyhow I
am happy to read the caption today morp-
ing.



299 Clarifications on the

[Shri K Natwar Singh]

SHRI K. NATWAR SINGH: Well, the
flexibility that you have intellectually.
1 sometimes envy,

I have drawn the attention of the Edi-
tor of the Hindustan Times, It is not the
first time that this has happened.

I think it is important to point out why
we are in Sri Lanka, We should ask our-
selves as hon, Members have asked: Why
we are in Sri Lanka? If you read the ag-
reement carefully, then, Members will
realise that the situation as it is today in
geo-political terms with regard to the se-
curity environment of India and with reg-
ard to the unity, sovereignty and terroto-
rial integrity of Sri Lanka remains the
same, So the basic fundamental reason—
why this agreement was signed between
two sovereign States has not changed?
That the implementation of the time-
table of the agreement has pot beep ad-
hered to is a fact. We would have liked to
have maintained thy time-table which was
given in the agreement. I want to
avoid aportioning blame. But the
reasons are well-known the attitude
of the LTTE after 29th September
came in the way of the full imple-
mentation of the agreement whether
it relates to ths North and East, for-
mation of an interim Government or
the holding of the electiong. in these
areas,

1 was very deeply distressed when
hon  Members found it necessary fo
make *he kind of comments they did
and the kind of aspersiong they cast
on the IPKF, I do not want to name
the hon. Members but I do want to
say that the IPKF is doing a great
job under very difficult and complex
circumstances ang to attribute any
motives to the Indian Army which
has a most marvellous record, i r:-
prehensible and regretable and should
not have been done. They arg there
as the soldiers of the great country
called India, They do not represent a

- region, 5 State or any vested interest.
They represent this country and we
are looking at this whole issue as

1 India and not as a particular State or

| @ particular pary of India and 1 do

! not want to say more on this subject

»

r
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but I think where the question comes
whether our loyalties lie with India or

any other group, I am sure thi
House will agree  that Wwe must pu.t\
the royalty to the pation before any
other individual, personal, group or
regional loyalty. It is as simple as
that, Now we hag Mr, Lee Kuan
Yew the Prime Minister of  Singapore

here for two days ang during the gis-
cussions the Singapore Prime Minister

had was naturally desirous of  kuow-
ing as to how the Indo- Sri Laukan
Agreemeny was proceeding, At the

Commonwealty conference in Vancou-
ver in October 1last year, Mr, Lee
Kuan Yew was one of the leaders of
the Commonwealth who went out of
his ‘way to
Lanka Agreement and was instru-
mental in tha Commonwealth unani-

mously endorsing the Agreement and
supporting it and wishing both the
countries well. Here once again, he
said thar this Agreementi is of very

great imoortance not only to the coun-
tries but to the whole region. Similar-
1y, the international community conti-
nues to welcome it because they sce
that the alternative woulq have been
the dismemberment of a country which
is a member of non-alignment move-
ment, wbich is a member of the Cormn-

monwealth and which is a member of _,

the United Nations. So everybody”
internationally has welcomed this
agreemeng and has been telling us

that they would like us fo succeed, I
was evepn surprisedq when views are

commend the Indo-SrI\

s |

expressed in the House without pro~ -

posing an alternativy afler criticising
the Agreement, It is easy to criticise
the Agreement, I am also aware that
certain things that should have hap-
pened have not happened and | am
aware onf the reasons. I know the -
difficulty of the Sri Lanka, Govern-
ment, I knoy thg circumstances in
which the IPKF is carrying out their
duties. It is unpleasant, it is painful
it is disagreeable hut it has to be
done, We are not there to kill civi-
lians. On the contrary, we are there
to protect their lives. But the activi-
ties of the LTTE ar. coming in the
way of the implementation of this
Agreement.  Surely nobody imagines

.*
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that the Indian army has been sent
there to harm any civilians, I mean
th. whole {traditiop of this country,
};‘ne great work of this Government,
P this nation has to be kept in mind, We
went ag a peace-keeping force ang we
would like to  ensure that' peace is
restored to the igland as soon as pos-
sible, That is thg whole objective of
this Agreement. Thai is what I have

said in my statement, Now, it has-

been said that we are not talking to
the LTTE, This is not irue, At no
given point of time has the communi-
cation bhetween the LTTE and us
broken down. There are various chan-
nels there are various pvenues, there
are various organisations through
which we are in touch with them.
. Referenceg have been made to the
" letler that has beep written, If we
have studied the letfer yery carefully
it does not really break any Tuew
ground if you read the letter very
carefully and what the Frime Minis-
ter has said ang what Government
policy is that all that the LTTE has
to do is to announce that they support
the Agreementl gnd they will surren-
der arms. Now, this is not forthcom-
ing in clear terms. It comes to us in
a roun about way as 1 have said in
my statement, One hon. Member said
that the LTTE wants unconditional
__talks, The simpla thing is that these
"“two basic fundamental elements have
to be fulfilled We do not have a per-
manent guarrel with the LTTE  We
recognisg the role that the LTTE has
playeq for the last four years and
the discussions we have had with
them., But, right now, the difficulty
is that no clear unequivocal, sign4l is
coming that they want to sit down ac-
ross th, Table and discusg the imple-
mentation of the Agreement,

SHRI ALADI ARUNA glias V.
ARUNACHALAM: You have not re-
laxed your ierms. You are always per-
sistent on the surrender of arms and
acceptance of the Accord. You have
not relaxed, Have you ever relaxed
your terms?

SHRI V, NARAYANASAMY: That
is the point at issue here, (Interrup-
tions)
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SHR] ALADI ARUNA aliags V.
ARUNACHALAM. There should be
relaxation from both sides. (Interrup-
tions)

SHRI V. GOPALSAMY: Natwar
Singhji, you are a mighty power. Why
don’t you show some magnanimity and
call them for talks?

SHRI K. NATWAR SINGH. We are
willing to show all the magnanimily
if the basic condition is fulfilled. They
know this, We have said so, 1 would
agree with Mr Gurupadaswamy,K We
would like to unwind the thing, wrap
it up and get on with the life as be-
fore 1983, (Interruptions) [ have
listened fto you. (Interruptionsy I do
not want to raise my voice, 7 may
just inform tAis House that in China
ihere was a tradilion that when two
persons were having discussion, the
ong who raised his voice first would
lose the argument. (Interruptions) If
the LTTE would give a categorical
angwer to this, we could sit down to-
morrow, arrange for lhe merger ar-
range for the elections ang arrange
for the new constitutional logistical
thing. that 1 have mentioned, to come
into force right away, without any de-
lay, But this is not happening and
having come to an agreement on 28th
ang 29th September, they have gone
back on it and taken a stance against
the IPKF, W, find it sad and incom~
prehensible I quite agree with him
that iy is not difficult for the Indian
Army....

ot waew e : sewr
STAEY e IR 3w AHET
& faee & sesr wizn qET zEe
fagors & 1 oEY Rafy ¥ mow ogw
fewtfar & #ur @ET § 7

SHRI K. NATWAR SINGH: Our
Agreement is with the Government of
Sri Lanka and I do not want to com-
ment on the internal differences in
Sri Lanka gbouj their political set-up
ang their national elections, We are
concerned with the electiong to the
provincial councils, particularly in the
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North and the East beéause that was
the principal demand of the Tamils.
This was the basic demand.

SHRI G. SWAMINATHAN.: You are
not clear of what exactly you want
from the LTTE, Today they have
writlen a letter, They say uncondi-
tionally they will talk, What exactly
do you want from them to go to the
negotiation table? You have to  be
clear

SHR] K. NATWAR SINGH: If you
read the statement of the Prime Min-
ister in Parliament last session and
my statement. ...

SHRI ALADI ARUNA alis V.
ARUNACHALAM. You arp repeating
the same thing, Is there any relaxa-
tion on your part? Surrender of arms
and acceptance of Accord are re-
peatedly thrust by you. Are you going
fo relax this or not for going to the
negotiation, table?

SHRI V. NARAYANASAMY: That
is the basic thing,

SHRI ALADI ARUNA qlias V.
ARUNACHALAM. You are not the
guardians of the Tamils in Sri Lanka
to dictate terms,

SHRI V. NARAYANASAMY: Is the
LTTE alone the guardian?

SHRI ALADI ARUNA glias V.
ARUNACHALAM: The Government of
India is not thy guardian of the
Tamils in Sri Lanka. (Interruptions)

SHR] K. NATWAR SINGH: What
I am trying to say is we offereq a
unilateral cease-fire for 48 hours last
year and we expecteq thagy fhere
would be a response. Unfortunately,
that response was not forthcoming gnd
they repeated thp same thing, that is,

- “You go back to the 10th Gctober. ...’

(Interruptions)

SHRI V. GOPALSAMY: After two
days, why did you resume the
attack?
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SHRI K. NATWAR SINGH: After
48 hours of cease-fire, we saw what
the LTTE was doing, We are closely
watching and monitoring, unter'ruB»
tions) Let me please go ahead with
thy reply, Otherwise we can go on
here like this endless’'y, What we ave
saying here is....... (Interruptions)

SHRI G. SWAMINATHAN. The po-
sition there now is quite different,
They are more or less getting anihilat-
ed and destroyed. What are you going
to do now? The position then and the
position noyw are quite different. Their
position is that they are on the run
and after a few days they may them-
selves come to you for unconditional
talks, But what is your stand now?"'\:g

SHRI K. NATWAR SINGH: 1 wish
to tell the honourable Members that
we do not want to prolong this even
a minute. But it all depends on the
attitude of the LTTE ang 1 would
appeal {o the honourable Members, “If
you have any influence on them,
please exert it for the sake of peace.”

SHR; V. GOPALSAMY. They have
already appealed to you. What could
they do? They are ready for uncon-
ditional talks and even about the mo-
dalities of surrendering the arms, fhev .
are prepared to talk.

SHRI G. SWAMINATHAN: The
position then ang the position now
are quite different,

SHR] V. GOPALSAMY: Mr, Minis-
ter, the ball is in your court now,

SHRI K, NATWAR SINGH: If you
let me finish, then I hope, I would
be able—I don’t say 1 would be able
fo convert you but to answer fo your
satisfaction.

SHRI V. NARAYANASAMY:; The
LTTE nave refracted from th, agreed
terms and we shoulg not believe them.

SHR] ALADI ARUNA alias V.
ARUNACHALAM: Vibhishana, wel-
come!



305 Clarifications on the

SHR; K. NATWAR SINGH. I don’t
think you should resort{ to any mytho-
logy, considering what your party is
facing,

DR, H P, SHARMA (Rajasthan):
Just a minute Mr, Minister, I want
to put a quesfion, One question of
concern still remaing unanswered., We
have disarmed the Tamils. Now, if
you withdraw the IPKF which ensures
the security of the Tamils gnd it a
situyation like the earlier one develops
there, what ill happen?

SHRI K, NATWAR SINGH. 1 was
in the middle of it when I was saying
that the honourable Members, while
being critical of the agreement, nave
not come out with any alternative If
the IPKF is withdrawn, if it comes
back, what will happen? If you have
any constructive suggestions, the
Government will look into them ex-
tremely carefully,

SHRI V, GOPALSAMY: We do not
want you to withdraw the army, but
10 seng it to the position before the
9th October.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: The siluation is
much worse than before the arrival

—-——of the IPKF there,

SHRI V. GOPALSAMY: That is not
my stand.... (Interruptions).... That
is not my stand, Mr. Minister ...
(Interruptions)....

SHRI V., NARAYANASAMY; Whose
case are you pleading?.... (Interrup-
ruptions)., s e s -

N

‘SHR{ V. GOPALSAMY: It should
not be misunderstood It is 5 very
serious questiobn by the Minister, Our
stand is that the army shoulg be
brought {o the position before the 9th
October and thep you should initiate
talks. That is our stand.

THE DEPUTY CHAIRMAN. You
-say it showld be unconditional and
then you put conditions. o
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SHR] K. NATWAR SINGH: Ip one
breath, they say fthis.... (Interrup-
tions).. .. { would request even the
honourable Members on my side to
keep quite. I am quite capable of
looking after myself,

On the vne hand, you say have
unconditional talks, On the other
hang the lonourable Member says is
that {hy Indian army should go hack
to the 10th Octoher position You are
now puttiog a condition, The great
Indian agrmy is not going 10 be diclat-
ed to by the LTTE as to where it
should go und where it should not go.
That is quit, clear. But if they say
tha; they are willing to surrender
their arms ang support the agreement,
we will go anywhere and lali to them
wherever they want. Our represenia-
tives are there in Sri Lanka and
therefore, all th, arrangements can be
made. Buy I want to tell the House
that the reasons for our going there
at the invitation of the Sri Lanka
Government are th, same as they
were on the 29th July, 1987. They are
geo-political, they are security reasons
and ihey are for the {erriforial inte-
grity, wunity ang sovereignty of Sri
Lanka, Thes; have not changed, And,
if tne honourable Members suggest
that the JPKF shouly withdraw, (hen
I would like them to tell me what the
alternative is, Would they like an-
other situation as it was before July
that forces hostile tg ug should get en-
trencheq there? Mr. Madap Bhatia has
dealt with this at some length. Please
try to understang the geo-political
compulsions, Try to see the map of
India, try to read the history of India’
and try {o understand th, responsibi-
lities ang burdens tha; history aund
geography have placed on this nation.
There is no escape.

-

SHRI ALADI ARUNA qliazs V.
ARUNACHALAM: It is only 5 pretext.

SHR; K. NATWAR SINGH: W¢ do
not want to stay there a day extra and
the Indian record is there for every-
body to see, We have gone there at
the invitation of a sovereign Govern.
ment,
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SHR] ALADI ARUNA oalias V.
ARUNACHALAM: Then, in that case
if you are asked to go back by some
other Government, if that comes to
power, that question I pose,

SHR] K. NATWAR SINGH: It is a
hypothetical question. Right now we
are dealing with the situation as it is.
What [ am trying to say is that it is
our desire that peace and tranquility
should return to this small neighbour
of ours, a beautiful country which
was doing so well, and that the ethnic
strife should come fo an end so thal
all communities in Sri Lanka can
live in peace and amity and harmony.

Now, with regard to the visit of Mr,
Gamini Dissanayake, I would like tc
say that some references have been
made to it as also press speculation
about some fresh agreement hetween
the two Governments, Let me state
clearly that there is no truth in the
speculation that we have reached any
understanding on Sri Lankan troop de-
ployment, We havg repeatedly stated
tha we remain firmly committed to
upholding the Agreement and imple-
menting it ip letter ang in spirit, Sri
Lankan Government have expressed
their disquite about the continuing
attacks by the LTTE o, Sinhala civi-
liang in the Eastern Province, especial-
ly the Trincomalee District. An
attendant problem is the facl that
many Sinhalas have recenfly fled from
their homes in Trincomalze District
as a result of these atVacks., Refugees
belonging to all communities are un-
able to return due to the coutinuing
danger of attack by extremists on
both sides. OQur discussions centred
roung these problems. Some of the
Sri- Lankan Army camps are in Sin-
hala majority in villageg and areas.
They have pointed out that they
should be able to defeug themselves
it they or the Sinhala villagers living
around the camps are attackeq by the
LTTE, They feel that this would also
give genuine Sinhala and Muslim re-
fugees who have fled their homeg he-
cause of attacks by the LTTE the
confidence to return to their homes,
These are matters which have to be
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discussed by the Armeyg Forces and
they have been asked to go into this
matter and come up with  solution
within the provisions of the Indo-Srit
Lanka Agreement,

There was no other (iscussion and
arrangement made with Jr, Gomini
Dissanayake during his visit here.

SHRI V. GOPALSAMY. No question
of joint operations?

SHR} K. NATWAR SINGH:
question of joint operations,

SHRI G. SWAMINATHAN: In the
‘Hindw’.... (Interruptions) Co-ordina-
tion of forces was discussed. You
have stated nothing in your statement
also, (Interruptions)

No

SHRI K, NATWAR SINGH: 1 have
just now reag out thp statement. I
have saig that these ace matlers to
be discussed by the armed forces and
they nave been asked to go into this
matter and come up with a solutjon
within the provisions of the Indo-Sri
Lanka Agreement, Please read the
Agreement, Nothing ouiside the Ag-
reement, is done. 1 am aware of the
feelings that have been aroused be-
cause of this. But there are certain
logistic problems with regard to these
refugees, In this they are participat-
ing, Nothing ney has happened I
share the concern of the Members of
the House about the situation in Sri
Lanka, We are ourselves deeply con.
cerned, If there is anything that offers
a long-term solution of this problem
it is this Agreement. Ang j have not
heard of an alternalive suggested by
anybody in this House or anywhere
else in this country or internationally.
Therefore, (Interruptions) I am
really serious, if there is any alterna-
tive that you wani to suggest, please
make it to me. Rhetoric ig no answer
for policy.
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Finaily, T would like to say, Madam
that the Government is fully conscioug
of its respongibililies We are moni-
toring the sifuation day to day, and
it is our endeavour fo ses that peace
returns to Sri Lanka. We want that
the ethniec cityation does not deterl-
- orafe, that all in Sri Lanka, the peo-
ple belonging to all religions live
happily, peacefully and quietly and
the neeg for having 5 Peace Keeping
Force does not arise once this fragic
situation is out of the way, But so0
long as the Sri Lankan Govyernment
wants the JPKF, under the Agree-
ment, to be there, iy will remain there,
Unless peace and tranquility reign,
the elections are put in jeopardy. If
the electiong are put in jeopardy. If
things don’t take place. So the total
picture is that a great deal gepends
on the attitude of the LTTE. Thank
__you Madam.

THE DEPUTY CHAIRMAN: The
House stands adjourned for junch till
3.00 p.M,

The House then adjourneq for lunch
. at twenty-six minules past two of the
clock,

The House reassembled affer lunch
at one minute past three of the clock,
The Viee-Chairman (Shri Jagesh
Desai) in the Chair,

RESOLUTION RE, WOMEN'S RIGHTS

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): shrimati Veena Verma
to move her Resolution,

Pl
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